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(Department of Commerce)
NOTIFICATION
New Delhi, the 16th June, 2008

5.0. 1519, —In exercise of the powers conferred by
Section 17 of the Export (Quality Control and Inspection)
Act, 1963 (22 of 1963), the Central Government hereby
makes the following rules further to:amend the Export of
Fresh, Frozen and Processed Fish and Fishery Products
{Quality Control, Inspection and Monttormg) Ruies 1995
namely:—

1. (1) These rules-may be called the Export of Fresh,
Frozen and Processed Fish and Fishery Products
(Quality Control, Inspection and Monitoring )
Amendment Rules, 2008,

(2) They shall come into force on the date of their
publication in the Official Gazette. '

2. Inthe Export of Fresh, Frozen and Processed Fish
and Fishery Products {Quality Control, Inspection
and Monitoring ) Rule, 1995, for rule 16.2, the

" foliowing rule shall be substituted, namely:—

“ 16,2 A monitoring fee @ 0.20% of free on board
(F.0 B.) value shall be paid by the processor or the
exporter to the concerned Export Inspection Agency
with a-maximbm of Rs.15 lakhs pet annum per
EXpOrter, or processor. Tt

Note: The amount of monitoring fee for each
consignment payable by the exporter shall be
rounded off to the riearest rupee and, for this
purpose, where such amount contains a part of
a rupee consisting of paise, then, if such part is
fifty paise or more, it shall’be increased to one
rupee and if each part is less than fifty paise, it
shall be ignored.”

[F. No.2/38/2007-EI&EP(V)]
KIRAN PURI, Director

Foot Nete ; The Principal rules were published vide 8.0.

730 (E) dated 21st August, 1995 in the
Gazette of India, Part IT, Section 3, Sub-section
(ii), Extraordinary dated 21st August, 1995
and subsequently amended by 8.0, 415(E)
dated 11-4-2002, §%0.1029 (E) dated
24-9-2002, S.0. 1034(E) dated 9-9-2003,
S.0. 717 (E) dated 25-2-2005 and §.0.612
dated 15-2-2007. '
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